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NO TION
The 10th December, 2012

No. PDA 117201 1/51 - In exercise of the powers conferred by sub —section (1) of section 141 of
the Assam Panchayat Act, 1994 (Assam Act. No.XVII of 1994), the Governor of Assam s
hereby pleased to make the following rules further to amend the Assam Panchayat
(Administrative) Rules, 2002, horuinafier referved to us the principal Rules, namely -

Short titie and : (1) (1) These rules may be called the Assam Panchayat

ComnenceTnent (Aﬁminimmﬁw} {Amendment) Rules, 2012.

{2) They shall come inte force un the dete of thelr publication
in the Official Guzetie.

2 Amendment of rule I3 2. In the principal Rules, in rule 13,-

() in gub-rule (i), for the words, figure, bracket, sign and
pungtuation mark “.”, “Rs 2,000/- (Rupees two thousand) out
of the own resources of the Zilla Parishad.™, the following

shall be substituted, namely:-

“Rs 10,000/- (Rupees wen thousand) ouwl of the devolution of
fund to the Zilla Parishad and Z2iia Parished's own
resourcey.” ;

(i) in gub-rule (ii). for the words, figure. bracket and punciustion .
mark *.", * Ra 1500.00 (Rupees fifleen hundred) out of the own
resources of the Parishad.”. the following shall be substituted,
nazvely -

“Rs 7,500/~ {(Rupees seven thousand five hundred) out of the
devolution of fund w the Zilla Parishad and Zilla Parishad’s
own resources” |

(iii) in sub-rule(iil), for the words, figure, bracket and punctuation
mark ©.7, * Rs 700.00 (Rupees seven hundred) cut of the own
resources of the Zitla Parishad ™, the following shall be
substituted, namely -

“Rs 3,500/- (Rupees three thousand five hundred) outl of the
devolution of fund to the Zills Parished and Zilla Parishad’s
W resources.” |
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ymendment of rule 14

Amendment of rule 15

:

(1)

(1)

(1i)

4.

(i

()

(1)

In the principal Rules, in rule 14.-

in sub-rule (i), for the words, figure, bracket and punctuation
mark ".", “Rs1500.00 (Rupees fifteen hundred) out of its own
resources.”, the following shall be substituted, namely -

“Rs 7,500/- (Rupecs seven thousand five hundred) out of the
devolution of fund to the Anchalik Panchayat and Anchalik

Panchayat's own resources.” ;

in sub-rule {ii), for the words, figure, bracket and punctuation
mark =.", “Rs 1000.00 (Rupecs one thousand) out of its own
resources.”, the following shall be substituted, namely -

“Rs 5,000/- (Rupces five tbousa'nd) out of the devolution of
fund to the Anchalik Panchayat and Anchalik Panchayat's
own resources.”

in sub-rule (iii), for the words, figure, bracket and punctuation
mark “", “Rs500.00 (Rupees five hundred) out of its own
resources.”, the following shall be substituted, namely -

“Rs 2.500/- (Rupees two thousand five hundred) out of the
devolution of fund to the Anchalik Panchayat and Anchalik

Panchayat’s own resources.” .
In the principal Rules, in rule 15.-

in sub-rule (i), for the words, figure, bracket and punctuation
mark ", *Rs1000.00 (Rupees one thousand) out of its own
resources.”, the following shall be substituted. namely :-

“Rs $5,000/- (Rupees five thousand) out of the devolution of
fund to the Gaon Panchayat and Gaon Panchayat’s own
resources |

in sub-~rule (11}, for the words, figure, bracke! and punctuation
mark ", "Rs 600.00 (Rupees six hundred) out of its own
resources.”, the following shall be substituted, namely -

“Rs 3000/- (Rupees three thousand) out of the devolution of
fund to the Gaon Panchayat and Gaon Panchayat's own

resources.” ;

in sub-rule(iii), for the words, figure, bracket and punctuation
mark “.”, "Rs 300.00 (Rupees three hundred) out of its own
resources.”, the following shall be substituted, namely -

“Rs 1,500/ (Rupees fifteen hundred) out of the devolution of
fund to the Gaon Panchayat and Gaon Panchayal's own
resources.”

JATINDERBIR SINGH,
Principal Secretary to the Government of Assam,
Panchayat and Rural Development Department.
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